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Service Charges Bills by thang
Municipal Council]

1408, SHRI R. K, MHALGL: Wil
the Minister of RAILWAYS be pleased
to state:

{a) whether it a fact that the Thane
Municipal Council  (Maharashtra) has
submitied bills  for the period
from Ist April, 1954 to 31st March 1980
amounting to Rs. 5,75,010.47.

(b) if s0, the reasons for not setiling the
elpims of the Thane Mupicipal Council;
aad
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(c) what steps Government arc taking
to settle the claim ?

THE DEPUTY MINISTER IN
THE MINISTRY OF  RAILWAYS
(SHRT MALLIKARJUN) : (a) Yes.
However the amount as per the bills is
Rs. 5,75,010.47 Paise,

{b) The amount due 10 Thane Mu-
nicipal Council is Rs, 2,52,028.16 Paise,
as the claim preferred by the Municipal
Ccuncil is on the basis of 75% of the pro-
perty tax, while the rate actually pay-
able is 33§°;. Against this, an
amount of Rs. 1,11,155.00 is payable by
the Thane Municipal Council to the
Cenwral Railway for the services rendered
by the Railway and availed of by
them.

(c) Action is being taken by the
Central Railway to pay Rs. 1,40,873.16
Paise, being the balapce amount due,
after setting off the dues payable by the
Municipal Gouncil t¢ the Railway,

Issue of National Permits for triacks

1409. SHRI BHIKU RAM JAIN:
Will the Minister of SHIPPING AND
I RANSPORT be pleased to state:

{(a) whether it is a fact that the issue
of national permiws for trucks takes unduly
long time in the Trapsport Departineng
of Delthi Administration;

(b) what steps Governmrnt propose to
take te improve the procedure for issue
of a duplicate licence, up-date the record,
o f exact number of vehicles on road,
physical inspection of a vehicle for issuance
of fitness certificate; and

{c) what steps are propused for intro-
ducing eflicieacy in the Delhi Transport
Department ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) According to the Delhi Administra—-
tion, the work of issuance of National
Permits has been stayed in view of the:
Gourt orders piz: an interim injunction
passed by the High Court of Delhi in 1978,
and an appeal filed by Delhi Adminis-
tralion against the order of Treamsgnrt
Appellate  Tribunal, Delhi in 1980,





